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under the powers of the 
Directorate.

(ii) No population restriction is 
applicable.

(iH) Post Offices will be located in 
consultation with local authori­
ties,

“General Conditions’*

(1) The opening of a new post 
office of all the above eight 
categories is subject to the 
condition that it does not result 
in the parent office being work­
ed at a loss beyond the per­
missible limit, which at present 
is Rs. 500 per annum for a 
parent office in rural areas.

(ii) Every post office on its open­
ing should be able to produce 
an estimated revenue to cover 
at least 25% of the cost in­
volved in opening it.

NOTE : The parent office is the Head, Sub 
or Branch Office which serves the 
the village or group of villages 
where a new post office is proposed 
to be opened ; whereas the term 
'Account Office* is used in relation 
to a branch office and refers to a 
Head or Sub Office in whose 
accounts the monetary transactions 
of the branch office are incor­
porated.

(2) The condition of distance, from 
the nearest existing post office, 
where applicable, is relexable at 
the discretion of the Director- 
General if a natural barrier like an 
unbridged river or hill or forest 
intervenes between the proposed 
post office and the nearest existing 
post office.

In Urban Areas
Post Offices should be opened in 
urban areas only when they are 
found to be self supporting or 
remunerative and in the case of 
opening of departmental S.Os. it 
should also be ensured that they 
have got work load of not less 
than 5 hours per day.

Drawbacks in eanattsiag Operations 
through M.M.T,C.

2958. SHRI S. R. D A M ANI: Will 
the Minister of FOREIGN TRADE be 
pleased to state :

(a) the drawbacks brought to the notice 
of Government in canalising operations 
through the Metals and Minerals Trading 
Corporation ; and

(b) the steps taken to overcome them 7

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
A. C. GEORGE): (a) Government are 
not aware of any specific “drawbacks in 
canalising operations** of the M.M.T.C. 
Suggestions with regard to the operation of 
canalised imports are received from time 
to time. Some of these are as follows :

(i) that free foreign exchange should 
be released for the import of 
newly canalised items to enable 
the State agencies to import 
goods from the best sources 
available ;

(ii) that for at least six months 
after canalisation, the actual 
users may be allowed to import 
newly canalised items ; and

(iii) that before imports by private 
parties are stopped buffer stocks 
should be created.

(b) The suggestions have been noted 
for action to the extent considered necessary
and practicable.

Unsold Stocks of Handicrafts

2959. SHRI S. R. DAMANI : Will 
the Minister of FOREIGN TRADE be 
pleased to state :

(a) the quantity and value of unsold 
stocks of handicrafts and how much of it 
is lying for more than a year ; and

(b) the reasons for such accumulation ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
A. C. GEORGE): (a) and (b). Since no 
specific organisation has been mentioned 
holding unsold stocks oif handicrafts, the 
question implies the unsold stocks in the
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whole o f  the country. This figure is not 
possible to be collected and if an attempt is 
made to collect this figure, the effort and 
labour involved will not be commensurate 
with the benefit which could be derived by 
collection of this information. Unsold 
stocks of handicrafts are possible at all levels 
of production and marketing, namely with 
the craftsmen, with the middlemen in the 
trade and with the exporters spread all over 
the country.
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Report of Chandrabhana Committe on 
Development In Kerala

2961. SHRI RAMACHANDRAN 
KADANNAPPALLI: Will the Minister of 
PLANNING be pleased to state :

(a) whether Government have received 
the reports of Cbandrabhanu Committee in

the matter of the development to be made 
in Kerala State ;

(b) if so, the main recommendations 
thereof and the reaction of the Government 
thereto ; and

(c) the funds sanctioned for the pur­
pose 7

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA): (a) Central Govern­
ment have not received any such report but 
the Government of Kerala have stated that 
they received the report of the Chandra* 
bhanu Committee regarding the develop­
ment of the Kasargod area on the 26th 
April. 1971.

(b) According to the Government of 
Kerala, the main recommendations of the 
Committee cover programmes of develop­
ment of communications, irrigation, electri­
city, agriculture, industry, education health 
programmes, housing, tourism, etc., in the

» Kasargod area of Kerala. The State 
Government is yet to examine the report 
of the Committee with a view to finding 
out the total financing implications of the 
different programmes recommended by the 
Committee, to what extent, if any, the pro­
grammes are already included in the Fourth 
Five Year Plan of Kerala and which of the 
programmes can be included in the sub­
sequent Plans of Kerala.

(c) Does not arise.
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